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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   S- /RGILP Dated: 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Kushal Singh 
SIO Shri Munshi Ram 
RIO H.No.51, Channu Chak, Tehsil Marh, District Jammu 

vide Notification No. 2856 of 2O23IRGILP dated 27.12.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regitrar Adminisration 

No:  L19 ~Ci- 7 I  RG/LP Datedz4. O&2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kushal Singh, Advocate 

for information and necessary action 

( dditiona1 Regitrar L.P) 



f-,. 

(Mohammad Yasin Beigh) 
Registrar Administration 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Muskan Raina 
D/O Shri Kapoor Krishan Raina 
RIO Seer Jagir Batmala, Tehsil Sopore, District Baramulla. 

vide Notification No. 1924 of 2022/RGILP dated 14.11.2022 has been 

declared as Absolute/Final. 

No: -  - 1  -- RG/LP Dated: . O8.25 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Muskan Raina, Advocate 

for information and necessary action. 

(Additional Registrqr L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 9ôi L(c/RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Haryali Rajput 
D/O Shri Karanjeet Singh 
RIO H.No.30B, W.No.4, Rajeev Colony, Tehsil Bari-Brahmana, District 
Samba 

vide Notification No. 2732 of 20231RG/LP dated 22.12.2023 has been 

declared as Absolute/Final. 

By Order 

No:   -1O- 1- 

?) \ -' 
(MohamITrd Yasin Beigh) 
Registrar Administr.tion 

RGILP Dated: . 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Samba 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Haryali Rajput, Advocate 

for information and necessary action. 

(4dditional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: £ . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Danish Qayoom 
S/O Shri Abdul Qayoom 
RIO Sujmatna, Tehsil Ramsoo, District Ramban 

vide Notification No. 2726 of 2023/RG/LP dated 22.12.2023 has been 

declared as Absolute/Final. 

r ' 
(Mohammad Yasin Beigh) 
R gistrar Administation 

No: RG/LP Dated: . 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Ramban 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Qayoom, Advocate 

for information and necessary action. 

By Order 

(Additional Registr  L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: oLciRG/LP  Dated:  6.  08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Inam Ullah 
Sb Shri Mohd Arif 
Rio Dhargloon Tehsil Balakote District Poonch 

vide Notification No. 3018 of 2024/RG/LP dated 09.12.2024 has been 

declared as Absolute/Final. 

By Order 

,. 
(Mohammad Yasin Beigh) 
Registrar Administr4tion 

fi 
'F 

No:  O 3  RG/LP Dated:  7.  08.2025 

   

Copy forwarded to the: - 

I Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Inam Ullah, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated: 6. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Wajid Javaid 
S/O Shri Javaid Ahmed Wani 
RIO Kaskoot, Tehsil Banihal, Distt. Ramban 

vide Notification No.967 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

. 
(Mohammad Yasin Beigh) 
Registrar Administration 

No:  L1,-o Li - 1,1  RGILP Dated:  6.  O8J25 

Copy forwarded to the: - 

I Principal District and Sessions Judge Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Ramban 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Wajid Javaid, Advocate 

for information and necessary action. 

(Additional' Registar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 25 /RG/LP Dated:t . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Saksham Khajuria 
D/O Shri Surinder Kumar 
RIO Ward No.11, Opp. Trikuta Ice Factory, NH1A, Omara, Tehsil & District 
Udhampur 

vide Notification No. 2763 of 2023/RGILP dated 26.12.2023 has been 

declared as Absolute/Final. 

By Order 

p—,. . (Mohammad Yasin Beigh) 
Reetrar Administr 

No:  RGILP Dated: 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Udhampur 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saksham Khajuria, Advocate 

for information and necessary action. 

(ionftXr L.P) 



8 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   53cc2_c   IRG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Anisa Aslam 
D/O Shri Mohd Aslam 
RIO W.No.7, Fatehpur Danna, Tehsil & District Rajouri. 

vide Notification No. 2721 of 2023/RG/LP dated 22.12.2023 has been 

declared as Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 
Registrar Administrttion 

No: RGILP Dated:,. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Anisa Aslam, Advocate 

...for information and necessary action. 

(Additional Registiar L.P) 



(f?ohamniid Yasin Beigh) 
Registrar Administr 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:  6.  08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rakshak Jandial 
SIO Shri Raman Jandial 
RIO H.No.109, Sector-4, Upper Roopnagar, Tehsil & District Jammu 

vide Notification No. 2793 of 2023/RG/LP dated 26.12.2023 has been 

declared as Absolute/Final. 

No:  -3c9-& LSRGILP  Dated:  6'.  08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rakshak Jandial, Advocate 

for information and necessary action. 

(Additional Registt'ar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  c-63 Ls /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Jaskaran Singh 
SIO Shri Jatinder Singh 
R/O Bell Charana, Tehsil Jammu South, District Jammu 

vide Notification No. 2739 of 2023/RG/LP dated 22.12.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohani 
Registrar Administçation 

No:   4'c33  RGILP Dated: . 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jaskaran Singh, Advocate 

...for information and necessary action. 

o 6O 
Yasin Beigh) 

(Additional Regist  L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RGILP Dated:  L.  08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Palak Gupta 
S/O Shri Naresh Gupta 
R/O W.No.2, Opp.  District Court Kathua, Tehsil & District Kathua 

vide Notification No. 1009 of 2024/RGILP dated 31.05.2024 has been 

declared as Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 
Registrar Administration 
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No:  j —  Si  RGILP Dated: 6.08.2025 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Palak Gupta, Advocate 

for information and necessary action. 

(Additiona1Registr L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:   S f44c7RG/LP  Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Muskan Kotwal 
DIO Shri Lekh Raj Kotwal 
RIO H.No.115, Tehsil Bhella, District Doda 

vide Notification No. 991 of 2024/RG/LP dated 31.05.2024 has been 
declared as Absolute/Final. 

By Order 

,. 
(Mohammad Yasin Beigh) 
Registrar Administçation 

No: RGILP Dated: . 08.2025 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Muskan Kotwal, Advocate 

for information and necessary action. 

(Additional Regi4rai. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: I2S/RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Bobin Chadha 
SIO Shri Sanjeev Chadha 
RIO Opp. Govt.High School, Gurha Brahmna, Bantalab, Tehsil Jammu 
North, District Jammu 

vide Notification No. 540 of 2024/RG/LP dated 16.03.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administration 

No:  t9 (— 7.-  RGILP Dated:. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bobin Chadha, Advocate 

for information and necessary action. 

(Additional Regishar L.P) 

L,c 



d 
(Mohammad Yasin Beigh) 
Registrar Administration 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 0 a'-&IRG/LP Dated:  6.  08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

S. Ataldeep Singh 
S/O S. Karnail Singh 
RIO Pethamgam, Gadpora, Tehsil Aripal, District Puiwama 

vide Notification No. 116 of 2024/RG/LP dated 20.02.2024 has been 
declared as Absolute/Final. 

No:  t—   7GILP Dated:-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Puiwama 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. S. Ataldeep Singh, Advocate 

for information and necessary action. 

(Additional Reg frar L.P) 

 



,--). '...-  - V 

(Mohammad Yasin Beigh) 
Rgistrar Administr 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   LS7// /RGILP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Saniya Heer 
DIO Shri Tarsem Lal Heer 
RIO H.No.543, Pacca Talab (New Plot), Tehsil & District Jammu 

vide Notification No. 2762 of 2023/RGILP dated 26.12.2023 has been 

declared as Absolute/Final. 

By Order 

No:  11c3 76 6' 3  RG/LP Dated: . 08.025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saniya Heer, Advocate 

for information and necessary action. 

(L4dcI,tiona1 Regis 



(Mohammad Yasin Beigh) 
Registrar Administrion 

1/ 
RGILP Dated:O 08.2025 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   cI /RGILP Dated:O8.2O25 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Radhika Wahi 
D/O Shri Sanjay Wahi 
RIO H.No.174, Canal Road, Tehsil & District Jammu 

vide Notification No. 1020 of 2024/RG/LP dated 31.05.2024 has been 

declared as Absolute/Final. 

By Order 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Radhika Wahi, Advocate 

for information and necessary action. 

(4io! L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2 IRG/LP Dated: 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rajindra Vikram Sharma 
S/O Shri Rakesh Kumar 
RIO H.No.36, W.No.6, Old Post Office Street, Court Road, Tehsil & District 
Udhampur 

vide Notification No. 1021 of 2024/RG/LP dated 31.05.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administra on 

No:   1' ? ( — RGILP Dated: OO8.2O25 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Udhampur 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rajindra Vikram Sharma , Advocate 

for information and necessary action. 

(Additional Registrar L.P) 
U 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2o f  IRG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nabeel Ayub 
S/O Shri Mohd Ayub Khawaja 
RIO Sangla, Tehsil Surankote, District Poonch 

vide Notification No. 1928 of 2022/RG/LP dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 
Registrar Administration 

No: RGILP Dated:. 08.2025 

     

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nabeel Ayub, Advocate 

for information and necessary action. 

(jdditiona1 Regis{rar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ,2c 2-c   /RGILP Dated:?-  . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abdul Faisal Janjua 
S/O Shri Mohd ArifKhan 
RIO W.No 8, Mohalla Sardaran, Gunthal,Tehsil Surankote, District Poonch. 

vide Notification No. 1822 of 2022/RG/LP dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

(Mohamñiid Yasin Beigh) 
Rstrar Administra

1 
 

No:   1 tO (  RG/LP Dated:7-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abdul Faisal Janjua, Advocate 

...for information and necessary action 

(Additional Regis
, 



dditional' Registvir L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2 /RG/LP Dated: 7.  08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Harsh Verma 
S/O Shri Som Nath 
RIO W.No.3,Tehsil Hiranagar & District Kathua 

vide Notification No. 1877 of 2022/RGILP dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administrqtion 

No: If I - S RG/LP Dated:r-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Harsh Verma, Advocate 

for information and necessary action 



By Order 

(Mohammad Yasin Beigh) 
Rstrar Administron 

No: 2 3 RGILP Dated:. 08.2025 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ? .2e2ç  /RGILP Dated:- - . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ahmed Hussain 
S/O Shri Mohd Hussain 
RIO Jaran Wall Gall Tehsil Mendhar, District Poonch 

vide Notification No. 899 of 2022/RG/LP dated 27.07.2022 has been 

declared as Absolute/Final. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ahmed Hussain, Advocate 

...for information and necessary action. 

(dditiona1 Registra L.P) 

'1- 



7,, 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Ba Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2cô IRGILP Dated: 7.  08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shahiasta Banoo 
D/O Shri Abdul Rashid 
RIO Panla Maligam, Village Pogal, Tehsil Pogal Paristan, District Ramban 

vide Notification No. 2768 of 2023/RG/LP dated 26.12.2023 has been 

declared as Absolute/Final. 

By Order 

. \ .' 
(Mohamnii1Yasin Beigh) 
Registrar Administration 

No:  '1— 1!   RG/LP Dated:-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban 
2. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Ramban 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shahiasta Banoo, Advocate 

for information and necessary action. 

(Additional Regist r L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2- J 2o  c IRGILP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Arshad Hussain 
S/O Shri Abdul Rashid 
RIO Tuksan, Arangi Ward No.4, Tehsil Mahore, District Reasi 

vide Notification No. 32 of 2023/RG/LP dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

.
o O 

(Mohammad Yasin Beigh) 
Registrar Administra ,on 

No: (( < -L '-( 9' RGILP Dated:7-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Reasi 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arshad Hussain, Advocate 

....for information and necessary action. 

(Aditiona1 Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2 /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Akber Zia 
S/O Shri Zia Ui Islam 
RIO Baroon, Bhagote (Dharmound), Tehsil Batote, District Ramban 

vide Notification No. 2722 of 2023/RGILP dated 22.12.2023 has been 

declared as Absolute/Final. 

By Order
cp'_ 

U 

(Mohammad Yasin Beigh) 
1istrar Administri 

No:   
L11,

7  RG/LP Dated?,—. 08.2025 

Copy forwarded to the: - 

I Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Ramban 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akber Zia, Advocate 

for information and necessary action. 

(dditióna1 Registrar L.P) 



CP- 

(Mohammad Yasin Beigh) 
Registrar Administr, ion 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vinay Bhagat 
S/O Shri Om Parkash 
RIO Ward No.5, House No.31, Ram Gali, Tehsil & District Reasi 

vide Notification No. 2132 of 2023/RG/LP dated 28.09.2023 has been 

declared as Absolute/Final. 

By Order 

No:  1 ' - RGILP Dated:-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Reasi 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vinay Bhagat, Advocate 

for information and necessary action. 

(Additional L.P) 



0' 
(MohamiIThfl Yasin Beigh) 
Registrar Administraion 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 2-°2S  /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Anoop Singh Chib 
SIO Shri Udhay Singh Chib 
RIO Village Palli, Demote, Tehsil & District Ram ban 

vide Notification No. 2089 of 2023/RG/LP dated 26.09.2023 has been 

declared as Absolute/Final. 

No:  ' — 3  RGIL.P Dated:-. 08.2025 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Ramban 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anoop Singh Chib, Advocate 

for information and necessary action. 

(Ao2Zr L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  202c  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms Sabita Devi 
D/O Shri Ishwar Lal 
RIO Village Shuppi, Khankote, Tehsil Mohalla, District Doda 

vide Notification No. 1199 of 2023/RG/LP dated 05.06.2023 has been 
declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administration 

No: -_ I  RGILP Dated. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Sabita Devi, Advocate 

for information and necessary action. 
a. 

(Additional Regikrar L.P) 
1/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  7 2 2-c  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms Sindiya Manhas 
D/O Shri Janak Singh 
RIO Gatha, Tehsil Bhaderwah, District Doda 

vide Notification No. 282 of 2023/RG/LP dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohaminuitd Yasin Beigh) 
Re istrar AdministWtion 

No:  -  RGILP Dated:-. 08.2025 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Sindiya Manhas, Advocate 

...for information and necessary action. 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: O2/RG/LP Dated:.O8.2O25 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms Sunakshi Koul 
D/O Shri Babu Lal Koul 
RIO Baihama, Tehsil & District Srinagar 

vide Notification No. 286 of 2023/RG/LP dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohamiuiãd Yasin Beigh) 
Registrar Administrtion 

No: RG/LP Dated:-. O&2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Sunakshi Koul, Advocate 

for information and necessary action. 

(Additional Registr L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   2 < ' 2 c2  r  IRGILP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Danish Wazir 
SIO Shri Kishori Lal Wazir 
RIO H.No.24, near BVM Middle School Hidyal, Tehsil & District Kishtwar 

vide Notification No. 96 of 2023/RG/LP dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

Of 
(Mohammad Yasin Beigh) 
1istrar Administr

, 
 

No: RG/LP Dated:-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kishtwar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Danish Wazir, Advocate 

....for information and necessary action 

(Aon Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  ,27 22f  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Prarthit Sambyal 
S/O Shri Rajesh Sambyal 
RIO Mandi Dansal, Tehsil & District Samba 

vide Notification No. 237 of 2023/RG/LP dated 13.02.2023 has been 

declared as Absolute/Final. 

By Order 

r1
. 0 

(Mohamñiãd Yasin Beigh) 
Registrar Administration 
V 

RGILP Dated: . 08.2025 1' 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District High Court Bar Association, Samba 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Prarthit Sambyal, Advocate 

....for information and necessary action. 

(Additional 1egistrar L.P) 
1 

No: 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 2 ° 22c  /RGILP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Paras Balgotra 
Sf0 Shri Kuldeep Balgotra 
RIO F39, Vikram Chowk near Amar Singh Club, Tehsil Bahu, District 
Jam mu 

vide Notification No. 238 of 2023/RG/LP dated 13.02.2023 has been 

declared as Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 
Rk Østrar Administrton 

No: / ( — I  RGILP Dated:-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Paras Balgotra, Advocate 

....for information and necessary action. 

(2XL. P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2c IRGILP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Shivang Verma 
S/O Shri Suneshwar Verma 
RIO H.No.119, Mohalla Afghana, Tehsil & District Jammu 

vide Notification No. 287 of 2023/RG/LP dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

 

o ,u 

(Mohammad Yasin Beigh) 
Rgistrar Administation 

'1•-' 

No:  2 O  7?   RG/LP Dated: . 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Shivang Verma, Advocate 

for information and necessary action 

(Additional egistrãr L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2-c  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms Megha Sharma 
D/O Rajiv Sharma 
RIO 1557, Mani Bhawan, Main Chowk Talab Tub, Tehsil & District Jammu 

vide Notification No. 987 of 2024/RG/LP dated 31.05.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administr,ttion 

(11 
No:  4 0 RGILP Dated: . 08.2025 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Megha Sharma, Advocate 

for information and necessary action. 

/ 
(4dditional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2 3 2o 2- /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms Pooja Sharma 
D/O Ashok Kumar 
RIO Ward No. 4, Near Town Hail, Tehsil Hiranagar, District Kathua 

vide Notification No. 102 of 2022/RG/LP dated 24.02.2022 has been 
declared as Absolute/Final. 

By Order 

e 
(Mohaniuliad Yasin Beigh) 
Registrar Administjation 

No:  -*  RGILP Dated. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Pooja Sharma, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 
w 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:2 5'( 2c2c  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Abishek Mehra 
S/O Shri Yash Paul 
RIO Sec-2, H.No.337, Upper Roop Nagar, Tehsil & District Jammu 

vide Notification No.1102 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Reiistrar Administr. tion 

No:  — RGILP Dated:. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abishek Mehra, Advocate 

.....for information and necessary action 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2c2''  /RG/LP Dated:.O8.2O25 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sachin Manhas 
S/O Shri Sudershan Kumar 
RIO Sharerna Kalam, Tehsil & District Doda 

vide Notification No. 1584 of 2021/RG dated 18.12.2021 has been declared 

as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Rstrar Administrtion 

No: I  RG/LP Dated:? . 08.2025 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sachin Manhas, Advocate 

for information and necessary action. 

(Additional Registiar L.P) 



C, 
(Mohammid Yasin Beigh) 
Registrar Administrtion 

YJaa.t 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  )  2f  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms Nikita Mahajan 
DIO Shri Suresh Kumar 
RIO Om Parkash, Sham Lal Gupta Cloth House, Near SBI ATM Khellani, 
District Doda 

vide Notification No. 108 of 2022/RG/LP dated 24.02.2022 has been 

declared as Absolute/Final. 

By Order 

No:   ( ,2 RGILP Dated:-7-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Nikita Mahajan, Advocate 

for information and necessary action. 

iar(Additional 

V 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: )C- )o2- S' /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr Mushtahid Nazir 
S/O Shri Nazir Ahmed Lone 
RIO Brayan, Tehsil Warwan, District Kishtwar 

vide Notification No. 50 of 2024/RG/LP dated 19.02.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Rçgistrar Administration 

No:  '  7RGILP Dated:7. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kishtwar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Mushtahid Nazir, Advocate 

for information and necessary action. 
t 

(Additional RegistFar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2- 2O-'  IRGILP Dated:- . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Tanveer Hussain Shah 
S/0 Shri Sadiq Hussain Shah 
RIO Village Nangali, Tandian, Ward No.04, Nangali, Tehsil Haveli, District 
Poonch 

vide Notification No. 2033 of 2024/RG/LP dated 16.08.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohamñfãd Yasin Beigh) 
Rgistrar Administrtion 

No: RGILP Dated:9-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tanveer Hussain Shah, Advocate 

for information and necessary action. 

(ditiona1 Registrãr1,, 



1)•  
(Mohammad Yasin Beigh) 
Rcjstrar Administryion 

By Order 

No:  —  RGILP Dated: . 08.2025 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  ,2o)- S  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Mohammad Asif 
SIO Shri Fazal Hussain 
RIO Plangarh, Tehsil Thanamandi, District Rajouri 

vide Notification No. 2743 of 2023/RG/LP dated 26.12.2023 has been 

declared as Absolute/Final. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Mohammad Asif, Advocate 

for information and necessary action 

('dçIitiona1 Registrar L.P) 
V 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2- 2a 2-   IRG/LP Dated: . 08.2025 
J 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Rajesh Kumar 
S/O Shri Chuni Lal 
RIO Village Kamore Camp, Tehsil Ramgarh, District Samba 

vide Notification No. 1984 of 2023/RG/LP dated 12.09.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Rstrar Administrttion 

No: +  ¶ ôf   RG/LP Dated: ?jO8.2O25 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Samba 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 

7. Mr Rajesh Kumar, Advocate 
for information and necessary action. 

(AcItioflal 1egistrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2-c   /RGILP Dated: .08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Shahid All Chohan 
S/O Shri Musa Khan 
RIO Lancha, Chohan Mohalla, Tehsil Thuroo, District Reasi. 

vide Notification No. 2039 of 2023/RG/LP dated 12.09.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administra ion 
"I 

No:  O 0  RG/LP Dated:'?. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Reasi 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Shahid All Chohan, Advocate 

for information and necessary action 

(Aitio2!Xr 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: '- 2o2  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Vidushi Vasishth 
D/O Shri Vishal Sharma 
RIO Ram Bhawan, 1 B.0 Road, Jewel Chowk, Tehsil & District Jammu 

vide Notification No. 1714 dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Rgistrar Administration 

('V 
No:  L7' / C' (? RGILP Dateth2- . 08.2025 

   

Copy forwarded to the: - 

1. President, District Court Bar Association, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Vidushi Vasishth, Advocate 

.....for information and necessary action. 

(Ad'ditiona1Irr L.P) 

1/ 4* 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2 S73  IRGILP Dated: .08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nikat Singh Rana 
S/O Bharat Singh Rana 
RIO House No.53, Ward No.14, Near Girls Hr. Sec. School Doda Tehsil & 
District Doda 

vide Notification No. 1942 of 2023/RG/LP dated 11.09.2023 has been 

declared as Absolute/Final. 

By Order 

RG/LP 

(Mohammad Yasin Beigh) 
Registrar Administration 

Dated: -. 082025 No: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nikat Singh Rana, Advocate 

.....for information and necessary action. 

( dditional Registiar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  202c   /RG/LP Dated:2. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Parshant Kumar 
S/O Shri Bachan Lal 
RIO 72[D, VIR Sainik Colony, Tehsil & District Jam mu 

vide Notification No. 1640 dated 12.03.2020 has been declared as 

Absolute/Final. 

By Order 

..—). 
(Mohammad Yasin Beigh) 
Registrar Administration 

No: RG/LP Dated:r. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Parshant Kumar, Advocate 

for information and necessary action. 

rfr '  
(dditiona1 Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  22-c  /RG/LP Dated:?. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vishav Majotra 
S/O Shri Subash 
RIO Village Gharana, Tehsil Suchetgarh, District Jammu 

vide Notification No. 2133 of 2023/RG/LP dated 28.09.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administration 

A 

No:'t & 3 ! -  41  RGILP Dated:F 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vishav Majotra, Advocate 

....for information and necessary action. 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:2$ 2o2 IRGILP Dated: - . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Novreen Tabsam 
D/O Shri Mushtaq Ahmed 
RIO Chachawah, Tehsil Gool, District Ramban 

vide Notification No. 1000 of 2024/RG/LP dated 31.05.2024 has been 
declared as Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 
Registrar Administraion 

No: 2 ( e{2_ t(?   RGILP Dated:7. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Ramban 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Novreen Tabsam, Advocate 

for information and necessary action 

(Additiona1 Registrar L.P) 



I-) .  
(Mohammad Yasin Beigh) 
Registrar Administrption 
t, 

Dated: 08.2025 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   2 c 2o /RG/LP Dated: - . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms Sunali Kattal 
D/o Shri Dilawar Singh 
Rio Village Jandore (Humki) P.O Lakhanpur, Tehsil and District Kathua 

vide Notification No. 2531 of 20241RG/LP dated 07.10.2024 has been 
declared as Absolute/Final. 

By Order 

No:   -? —  RGILP 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
4. Secretary, Bar Council of India, New Delhi. 
5. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Sunali Kattal, Advocate 

....for information and necessary action. 

.. (Ad itional Regis ar L P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 2o21/RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms Serish Iqbal 
Dlo Shri Mohd Iqbal Naik 
Rio Village Thachi Amkoot Chamaiwas Tehsil Banihal District Ramban 

vide Notification No. 3193 of 2024/RG/LP dated 31.12.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administr4ion 
V 

No: RG/LP Dated:R-. 08.2025 P 11 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Ramban 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Serish Iqba1, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2o2 /RG/LP Dated: 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vikrant Sharma 
S/O Shri Kuldeep Kumar Raina 
RIO Village Lamberi, Tehsil Nowshera, District Rajouri 

vide Notification No. 1053 of 2024/RG/LP dated 31.05.2024 has been 

declared as Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 
Retrar Administrn 

No: ' C  —  RGILP Dated: . 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vikrant Sharma, Advocate 

....for information and necessary action. 

L.P) (,itiona1 Registñir 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  '2ccc)  -  2o)  c  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms Suneina Gill 
DIO Shri David 
RIO H.No.567, W.No.27, Christian Colony, Bakshi Nagar, Tehsil & District 
Jammu 

vide Notification No. 2026 of 2024/RG/LP dated 16.08.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Rerar Administrti 

No:  l -  RGILP Dated: . 08.2025 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Suneina Gill, Advocate 

for information and necessary action. 

('t'ona1Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   -? ô /RG/LP Dated: - . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Rashad Masood Khan 
S/O Shri Nazir Hussain Khan 
RIO Mohra Bachai, Tehsil Surankote, District Poonch 

vide Notification No. 2023 of 2024/RG/LP dated 16.08.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Rer,rar Administrn 

RGILP Dated: 2.  08.2025 No:  (7L( 
gi 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Poonch 
2 Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Rashad Masood Khan, Advocate 

...for information and necessary action. 

(Additional Registrr L.P) 



(Mohammad Yasin Beigh) 
Reaistrar Administr d on 

By Order 

No:  '.i g c'ô  — RGILP Dated: . 08.2025 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION   

No:  
C 

.22c IRGILP Dated:. 08.2025 

  

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Sunil Singh 
Sf0 Shri Karan Singh 
RIO Ward No.7, Radhnote, Tehsil Moungri, District Udhampur 

vide Notification No. 2002 of 2023/RG/LP dated 12.09.2023 has been 

declared as Absolute/Final. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Udhampur 
5. CRC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sunil Singh, Advocate 

for information and necessary action. 

(Additional RegistrarL.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  2 2o2 r  /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Pallav Sharma 
S/O Shri Yash Paul 
RIO Sunail, Tehsil & P.O Akhnoor, District Jammu 

vide Notification No. 2786 of 2023/RG/LP dated 26.12.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administration 

No: ( ' & ?& - RGILP Dated: . 08.2025 

   

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Pallav Sharma, Advocate 

for information and necessary action. 

(Add,itional RegistiTar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2 2 IRGILP Dated: - . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Nikhil Jamwal 
S/O Shri Dinesh Chander Jamwal 
RIO V.P.O Mandir Domana, Tehsil Jammu North, District Jammu 

vide Notification No. 1129 of 2023/RG/LP dated 03.06.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Re istrar Administration 

No: L Cf 12  RG/LP Dated:7-. 08.2025 4i 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nikhil Jamwal, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:   28- 22'S'   /RG/LP Dated . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Najm Us Saqib 
S/O Shri Tariq Syed Suharwardy 
RIO Mohalla Suharwardy, Tehsil & District Doda 

vide Notification No. 135 of 2023/RG/LP dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 
Re istrar Administration 

No:  C -( 2 1   RGILP Dated:  2.  08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Najmus Saqib, Advocate 

for information and necessary action. 

(35litiona1 Registrar L.P) 



-0 
(Mohammad Yasin Beigh) 
Registrar Administration 

trL.P) (Additional 

fr 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   2 ( /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Danish Kabir 
S/O Ab Kabir Tapal 
RIO Sigdi, Tehsil Mughalmaidan, District Kishtwar 

vide Notification No. 930 of 2022/RG/LP dated 27.07.2022 has been 

declared as Absolute/Final. 

By Order 

No:   -( —  RGILP Dated:-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kishtwar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Kabir, Advocate 

for information and necessary action. 



59 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 202-S  /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Waqar Ahmed 
S/O Mohd. Ashraf 
RIO Kala Ban, Tehsil Mendhar, District Poonch 

vide Notification No. 1249 of 2023/RG/LP dated 06.06.2023 has been 

declared as Absolute/Final. 

By Order 

c .  
(Mohammad Yasin Beigh) 
Registrar Administraon 

C,' 
No: 2 '(  RG/LP Dated: 2-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Waqar Ahmed, Advocate 

for information and necessary action 

( ddtiona1 Regist"Far L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   .2ceg 2o  2 /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Tania Kumari 
D/O Shri Jankar Singh 
RIO W.No.9, VPO Nandpur Camp, Ramgarh, District Samba 

vide Notification No. 2032 of 2024/RG/LP dated 16.08.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Re&strar Administration 

No:  ( , ?  3 R -1  RG/LP Dated:. 08.2025 

Copy forwarded to the: - 

I Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Samba 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tania Kumari, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 



No: ( ? ( 6$?  RG/LP Dated:. 08.2025 

Reñstrar Administr, 
(Mohammad Yasin Beigh) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:   2-?? /RG/LP Dated:' .08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Babli Kumari 
D/O Shri Bishan Dass 
RIO V.P.O Rehal Dhamalian, Tehsil Bishnah, District Jammu 

vide Notification No. 1871 of 2023/RG/LP dated 08.09.2023 has been 

declared as Absolute/Final. 

By Order 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Babli Kumari, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  2-S? 2O2-c /RG/LP Dated:7. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Urvi Kotwal 
D/O Shri Yeshpal Kotwal 
RIO H.No.5A166, Swam Vihar, Muthi, Tehsil Jammu North, District Jammu 

vide Notification No. 1051 of 2024/RG/LP dated 31.05.2024 has been 

declared as Absolute/Final. 

By Order 

. 

(Mohammad Yasin Beigh) 
Re istrar Administrtion 

No:  t( ? ~ -  I  RGILP Dated:2. 082025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Urvi Kotwal, Advocate 

....for information and necessary action. 

(Additional Registiiir L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   2?f 2 2 c  /RGILP Dated:- . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Surya 0ev 
S/O Shri Ranjit Bhadur Bandral 
RIO Shamthi, Tehsil Kastigarh, District Doda 

vide Notification No.686 of 2022/RG/LP dated 30.05.2022 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administni4ion 

No:  - ?   RG/LP Dated:. 08.2025 

Copy forwarded to the: - 

I Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Surya Dev, Advocate 

for information and necessary action. 

(A1ditiona1 Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2~ 2c 2 c/RG/LP Dated:R. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Irpriy Kour 
D/o Shri Inderjeet Singh 
Rio H.No. 360, Bakshi Nagar Tehsil and District Jammu 

vide Notification No. 2622 of 2024/RG/LP dated 24.10.2024 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
ReAstrar Administration 

No:  - RGILP Dated:-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CRC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Irpriy Kour, Advocate 

for information and necessary action 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   2~Q 92 /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Jogeshwar Bhadwal 
SIO Shri Youginder Singh 
RIO Mahanpur, Tehsil & District Kathua 

vide Notification No.1604 dated 11.03.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar idministr ion 

No: ( —  ç  RG/LP Dated:. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jogeshwar Bhadwal, Advocate 

for information and necessary action. 

a 

(Additional Regist ar .P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   'z(1'i 2-2c  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kimika Bhardwaj 
D/o Shri Anil Kumar 
Rio Ward No. 19, Lower Shiv Nagar, Tehsil and District Kathua 

vide Notification No. 2626 of 2024/RG/LP dated 24.10.2024 has been 

declared as Absolute/Final. 

By Order 

(MohamIiiãd Yasin Beigh) 
Registrar Administon 

No:   ( — RGILP Dated: . 08.202 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kimika Bhardwaj, Advocate 

....for information and necessary action 

(Additional Regist ar L.P) 
U 

r 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  22--   IRGILP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aditya Partap Singh 
Sb Shri Tarlochan Singh 
Rio Ward No. 8, Dewal/Dher, near Church, Tehsil Billawar District Kathua 

vide Notification No. 2668 of 2O24IRGILP dated 24.10.2024 has been 

declared as Absolute/Final. 

By Order 

 

(MohammrYasin Beigh) 
Re1gistra r,d ministtion 

Ia V 

No: 2- ?'t — ô? RGILP Dated: . 08.2025 

   

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aditya Partap Singh, Advocate 

for information and necessary action. 

(cditiofu\a1 Registrar L.P) 



2fr 
(Ad'dition1 Registrar L.P) 

fr.2/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2- S 2o2 I   IRGILP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr Aryan Goswami 
S/O Shri Bodh Raj 
RIO Ward No. 4, Near Shiv Temple Bhaddu, Tehsil Billawar District Kathua 

vide Notification No. 60 of 2025/RG/LP dated 08.01.2025 has been 

declared as Absolute/Final. 

By Order 

v7 - 
(Mohammad Yasm Beigh) 
Registrar4dministraion 

No: 3 RGILP Dated:?-. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr Aryan Goswami, Advocate 

....for information and necessary action. 



69 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:   2çC( 22-c  /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Takshraya Singh Gupta 
Sb Shri Vinod Kumar 
Rio Ward No. 20, Patel Nagar Tehsil and District Kathua 

vide Notification No. 2989 of 2024/RG/LP dated 09.12.2024 has been 

declared as Absolute/Final. 

By Order
. 

(Mohammaci Yasin Beigh) 
Reistra r  d ministration 

No:   Q. - 17 RG/LP Dated: -. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Takshraya Singh Gupta, Advocate 

...for information and necessary action. 

(Additional egistrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  ,2c25   /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Balbir Singh 
S/O Shri Nama Singh 
RIO M.B.S College Road, Babliana Tehsil & District Jammu 

vide Notification No. 865 of 2025/RG/LP dated 13.03.2025 has been 

declared as Absolute/Final. 

By Order 

' - 

(Mohammad Yasin Beigh) 
Rçgistrar Adminison 

No: RGILP Dated:k. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Balbir Singh, Advocate 

....for information and necessary action. 

(Additional Registrar 



U 
(Mohammad Yasin Beigh) 
Rgistrar Administrition 

0 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2  '? 2o /RG/LP Dated:1-  . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Bilal Ahmed Chowdhary 
SIO Shri Shah Mohd Chowdhary 
RIO Rail Head Complex, 1 Pvt. Near Railway Recruitment Board, Tehsil 
Bahu, District Jammu 

vide Notification No. 2093 of 2023/RG/LP dated 26.09.2023 has been 

declared as Absolute/Final. 

By Order 

No:  ''2  -13 RGILP Dated:h 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bilal Ahmed Chowdhary, Advocate 

for information and necessary action 

(Additional Registrar L.P 
1/ fr 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2-6,ô 2o2-6  /RG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Bhavya 
D/O Shri Parveen Kumar 
RIO Ward No. 7, Garian Talab Near Girls Middle School, Shakti Nagar, 
Tehsil & District Udhampur 

vide Notification No. 883 of 2025/RG/LP dated 13.03.2025 has been 

declared as Absolute/Final. 

By Order 

(lci'ohammad Yasin Beigh) 
Retrar Administrtion 

No:   -( O -  f  I  RG/LP Dated: . 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Udhampur 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bhavya, Advocate 

for information and necessary action. 

(idditiona1 tegistrar L.P) 



- 
'- - 

(Mohammad Yasin Beigh) 
Registrar Administrtion 

x 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  22c  /RG/LP Dated: .08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Irfah Abbas Waza 
Sb Shri Ghulam Abbas Waza 
Rio Shaheedi Mohalla Ward No. 07, H.No. 436, Tehsil and District Kishtwar 

vide Notification No. 406 dated 05.10.2015 has been declared as 

Absolute/Final. 

No:  t( ô L( RG/LP Dated:r. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kishtwar 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irfah Abbas Waza, Advocate 

....for information and necessary action. 

(Additional Registrar 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2ô2  IRGILP Dated:'?-. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Abhishek Khajuria 
Sb Shri Karam Chand Khajuria 
Rio Sallan, Dalayachak, Tehsil Hirangar District Kathua. 

vide Notification No.1142 dated 23.02.2015 has been declared as 

Absolute/Final. 

By Order 

'—) \._______-__ C, 
(Mohammad Yasin Beigh) 

Registrar AdministrX, 

No:  O ''  RGILP Dated: . 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Káthua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abhishek Khajuria, Advocate 

.....for information and necessary action. 

(A9itiona1 egistraL.P) 



,—). \----- 
(Mohammad Yasin Beigh) 
Registrar Administn$ion 
LI 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: ,2c2-c  /RG/LP Dated: 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Saiyasha Kaul 
D/O Shri Sanjay Kaul 
RIO H.No.3, Sector-6, Trikuta Nagar, Tehsil Bahu, District Jammu 

vide Notification No. 2025 of 2024/RG/LP dated 16.08.2024 has been 

declared as Absolute/Final. 

By Order 

No:   1/3 '  RGILP Dated: '. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saiyasha Kaul, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 
SI 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   2&-i )c -c IRGILP Dated:1- . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammed Irfan Javed 
SIO Shri Javed Ahmed 
RIO H.No. 4, Ward No. 4 Near B.D.O Office Tehsil & District Rajouri 

vide Notification No. 874 of 2025/RGILP dated 13.03.2025 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administrtion 

cL/ 

No:   t?  3  ô 3  RGILP Dated: 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammed Irfan Javed, Advocate 

for information and necessary action. 

( ci itional Registrar L.P) 



(,Ar 

(Mohammad Yasin Beigh) 
Registrar Administra1tion 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  902c  /RG/LP Dated:-9 .08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Ms. Malika Gupta 
DIO Shri Sunil Kumar Gupta 
RIO 686, Lane No.A, Gandhi Nagar, Tehsil & District Jammu 

vide Notification No. 1227 of 2024/RG/LP dated 24.07.2024 has been 

declared as Absolute/Final. 

No: e-  1 g i RG/LP Dated:. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Malika Gupta , Advocate 

for information and necessary action. 

d s itional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   2 /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 infavourof: 

Mr. Munish Kumar Sharma 
S/O Shri Darshan Kumar Sharma, 
RIO Thilihakima, P.O Bagnoti, Tehsil Nowshera, District Rajouri 

vide Notification No. 32 dated 16.05.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
istrar Administr

1, 

 

No:  0 ' 9   RG/LP Dated:?. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Munish Kumar Sharma, Advocate 

.....for information and necessary action 

(dditiona1 Registrar L.P) 
CL" (7 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:2 O )2'i /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sanjeev Kumar 
SIO Shri Ram Lal 
RIO H.No.1, Ward No.12, Power House, Tehsil Haveli, District Poonch 

vide Notification No. 678 of 2022/RG/LP dated 30.05.2022 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administrajion 

No: L( , C ? ô RG/LP Dated:. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Poonch 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sanjeev Kumar, Advocate 

for information and necessary action. 

(Additional Registra L.P) 

r 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  'c 2-o 2 /RG/LP Dated: '?-. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Rakshanda Saini 
D/O Shri Shakti Ram 
Rio Ward No. 7, Tehsil Arnia, District Jammu 

vide Notification No. 55 of 2022/RG/LP dated 23.02.2022 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
1eg3,strar Administra,,tion 

No:  11?ô ? - I o  RG/LP Dated: -. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rakshanda Saini, Advocate 

....for information and necessary action 

(Additional Registar P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  , c? /RG/LP Dated: . 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Maninder Singh 
Sb Shri Tarlok Singh 
Rio Village Darap, near Gurdwara, Tehsil Jammu South and District Jammu 

vide Notification No. 2628 of 2024/RG/LP dated 24.10.2024 has been 

declared as Absolute/Final. 

By Order 

. 
(Mohammad Yasin Beigh) 
Registrar Administration 

No: — ( RGIL.P Dated:'r. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Maninder Singh, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  2 to Q2c2f  /RG/LP Dated:-. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tarun Sharma 
S/O Shri Tilak Raj Sharma 
RIO Ward No. 6, VPO Mela, Tehsil Hiranagar, District Kathua 

vide Notification No. 2060 of 2023/RG/LP dated 13.09.2023 has been 

declared as Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar Administition 
V 

No:  (_( '?, (t1 I RGILP Dated: 2c 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tarun Sharma, Advocate 

for information and necessary action. 

(Additional Registrar L.P) 



1 

(Mohammad Yasin Beigh) 
Rtrar AcIministr 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:   ,2'1/ ,22-6  IRG/LP Dated:. 08.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Owais Arif 
SIO Mohd Arif 
RIO Village Fatehpur Danna, Tehsil & District Rajouri 

vide Notification No. 1003 of 2024/RG/LP dated 31.05.2024 has been 

declared as Absolute/Final. 

No:  t( 2/ -  RGILP Dated:. 08.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Owais Arif, Advocate 

for information and necessary action. 

(Adcoa TL. P) 1" 
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